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PRI CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTI A BENCH

Ne,CPC 20 of 2000 ' ,.
(0. A, 1209/1997) | | -

Present 3 H@h'blé Mr, D, Pur rkayastha, Judicigl Member

. Hon'ble Mr. G,S. Maingi, Administrative Member

MANIK LAL BaANERTEE -

VS.

Fer the spplicant : In persen, counsel

Fer the res,plama“ents ¢ Mr., RM, Reychaudhury, ‘}ctaunsel

-

Heard en : 30.3.2000 | Order &n 3 30.3. 2000
| ORDER

Ds Purkayastha, J«M.

Heanél @ applicant whe is ap%earing in pers«m Ld, -

counsel, Mr. R.M, Reycheudhury appears on bkehalf of tbe.- iiey

c:antemner@;by filing pewer.

2. The, applicant has swhnitte:ﬁ that the respondents have
fixed hig pay wrengly ignering the mcaer passed by this Bribunal
al

1ege .
on 13008099 in OvoN@a 1209/97. But l‘ﬁ-q C_:@m‘lsel fer the.éf Ser,

has submifte& that the appliecant has alreafly received paymcnt
en the has'is of the fixatlemg;ﬁ :::hﬂ respondents in pursuance
ef the Ju&gment dated 13.08.99 pass"ﬁ by th;s Tribunal in
- 0,Aa.No, 1209/97
3. In r;view éf thé afére%‘;%é cir@umgtan?es,_ we are nct‘
inclined ﬁe draWZany centempt proceeding en( the ailgeé greund s,
'Accermngly, ‘the CPC 20/2000 is hgEzby 4 S}abqed sf, The applicant
‘is given ;iberty te file a separdte appllc tien if he is aggfieved

_ o ' ) !
by the decisien ef the autherities in this regard,

4, ‘ Ne erder as to cests,

MEMBER(A)
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